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THE HIMACHAL PRADESH UNIVERSITIES OF AGRICULTURE,
HORTICULTURE AND FORESTRY (AMENDMENT) BILL, 2024

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Universities of Agriculture, Horticulture and
Forestry Act, 1986 (Act No. 4 of 1987).

BE it enacted by the Legidlative Assembly of Himachal Pradesh in the Seventy-fifth Y ear of
the Republic of India as follows.—

1. Short title and commencement.—This Act may be called the Himacha Pradesh
Universities of Agriculture, Horticulture and Forestry (Amendment) Act, 2024.

2. Ammendment of section 1.— In section 2 of the Himachal Pradesh Universities of
Agriculture, Horticulture and Forestry Act, 1986 (hereinafter referred to as the “principal Act”), in
clause (u), after the words “prescribed by”, the words and sign “the Rules,” shall be inserted.

3. Ammendment of section 2.—In section 12 of the principal Act, for sub-section (1),
the following shall be substituted, namely:—

“(1) The Chancellor shall constitute a Board of Management for the University on the
advice of the Government and the Board shall consist of the following in respect of:—

(A) CHAUDHARY SARWAN KUMAR HIMACHAL PRADESH KRISHI
VISHVAVIDYALAYA:

Ex-officio Members.—
(i) Chief Secretary to the Government;

(if) two elected members of the Himachal Pradesh Legidative Assembly as
nominated by the Hon’ ble Chief Minister;
(iif) Vice-Chancellor;

(iv) Vice-Chancellor, Dr. Yaswant Singh Parmar University of Horticulture and
Forestry, Solan;

(v) Secretary (Agriculture) to the Government;
(vi) Secretary (Animal Husbandry) to the Government;
(vii) Secretary (Finance) to the Government;

(viii)Heads of Government Departments of Agriculture, Horticulture, Animal
Husbandry and Fisheries;

Other Members:-

(ix) one officer to be nominated by the Government from amongst Deans /
Directors of the University;



(B)

(x) two eminent scientists with a background of research and education, one in
agriculture and the other in animal science to be nominated by the
Government;

(xi) two progressive agriculturists, farmers or animal breeders to be nominated
by the Government;

(xii) one progressive agriculturists or animal breeders from the tribal areas of the
State to be nominated by the Government;

(xiii)one outstanding woman socia worker preferably having background of rural
advancement, to be nominated by the Government;

(xiv)one distinguished industrialist or manufacturer having specia knowledge in
agricultural development to be nominated by the Government;

(xv) one distinguished engineer to be nominated by the Government;
(xvi)one representative of the Indian Council for Agricultural Research; and

(xvii) one representative of the Indian Council of Forestry Research and
Education, Dehradun.

DR. YASHWANT SINGH PARMAR UNIVERSITY OF HORTICULTURE
AND FORESTRY, SOLAN

Ex-officio Members:

(i) Chief Secretary to the Government;

(i) Two elected members of the Himachal Pradesh Legidative Assembly as
nominated by the Hon’ ble Chief Minister;

(iii) Vice-Chancellor;

(iv) Vice-Chancellor, Chaudhary Sarwan Kumar Himachal Pradesh Krishi
Vishvavidyalaya;

(v) Secretary (Horticulture) to the Government;
(vi) Secretary (Finance) to the Government;
(vi) Secretary (Forest) to the Government;

(viii)Heads of Government Departments of Agriculture, Horticulture, Forest and
Agriculture;

Other Members:-

(ix) one officer to be nominated by the Government from amongst
Deang/Directors of the University;



(x) two eminent scientists one in horticulture and the other in forestry to be
nominated by the Government;

(xi) two progressive orchardists or farmers to be nominated by the Government;

(xii) one progressive orchardist or farmer from the tribal areas of the State to be
nominated by the Government;

(xiii)one outstanding woman socia worker preferably having background of rura
advancement, to be nominated by the Government;

(xiv)one distinguished engineer to be nominated by the Government;
(xv) one representative of the Indian Council for Agricultural Research; and

(xvi)one representative of the Indian Council of Forestry Research and Education,
Dehradun.”.

4. Ammendment of section 19.—In section 19 of the principal Act, for sub-section (1),
the following shall be substituted, namely:—

5.

“(1) There shall be a Finance Committee for the Universities of Chaudhary Sarwan
Kumar Himacha Pradesh Krishi Vishvavidyalaya and Dr. Yashwant Singh Parmar
University of Horticulture and Forestry, Solan, consisting of-

(i)

(i)

(iii)
(iv)

(V)
(vi)

Finance Secretary to the Government of Himachal Pradesh, who shall also be the
ex-officio Chairman of the Committee;

Vice-Chancellor, who shall adso be the ex-officio Vice-Chairman of the
Committee;

Secretary (Agriculture) to the Government;
Secretary (Horticulture) to the Government;

Registrar;
Examiner, Local Audit Department;

(vii) Heads of Government Departments of Horticulture and Forests in case of Dr.

Y ashwant Singh Parmar University of Horticulture and Forestry, Solan and of
Agriculture, Animal Husbandry and Fisheries in case of the Chaudhary Sarwan
Kumar Himachal Pradesh Krishi Vishvavidyalaya; and

(viii)One member chosen by the Board from amongst its non-official member.”.

Ammendment of section 71.—In section 24 of the principal Act,—

(@

for sub-section (1), the following shall be substituted , namely:—

“(1) The Vice-Chancellor shall be a whole time officer of the University, who
shall be appointed by the Chancellor on the aid and advice of the Selection
Committee constituted by the Government, consisting of —



(i) Director General, Indian Council of Agricultural Research (ICAR) or
his nominee not below the rank of Deputy Director General (DDG) or
Vice-Chancellor;

(i) one nominee of the Government not below the rank of Vice-Chancellor
or equivalent; and

(iif) one nominee of the Chancellor not below the rank of Vice-Chancellor
or equivaent:

Provided that one of these Members shall be nominated by the
Chancellor to act as Convener.”;

(b) sub-section (2), shall be omitted; and

(c) in sub-section (5), after the word “the Chancellor”, the words and sign “on the
advice of the Board of Management,” shall be inserted.

6. Insertion of section 55-A.—After section 55 of the principal Act, the following
section shall be inserted, namely:—

“55-A. Power to make rules—(1) The State Government may, by notification make
rules for carrying out the purposes of this Act.

(2) Every rule made under this Act, shall be laid, as soon as may be after it is made,
before the Legidative Assembly, whileit isin session for atotal period of not less than
ten days which may be comprised in one session or in two or more SUCCessive Sessions,
and if, before the expiry of the session in which it is so laid or the session immediately
following, the Assembly makes any modification in the rule or decides that the rule
should not be made, the rule shall, thereafter, have effect only in such modified form or
be of no effect, as the case may be, so, however, that any such modification or
annulment shall be without prejudice to the validity of anything previously done under
that rule.”.

STATEMENT OF OBJECTS AND REASONS

The Himachal Pradesh Universities of Agriculture, Horticulture and Forestry Act, 1986 was
enacted to make suitable provisions for enforcing uniform standards of teaching, research and
extension education in the fields of agriculture, horticulture and forestry in the Universities
established under the Act. With the passage of time, it was, however, noticed that there was hardly
any role for the democratically elected Government to have a say in the appointment of Vice-
Chancellor in the Universities despite financial assistance in the form of Grant in Aid having been
extended to such Universities.

The Indian Council of Agriculture Research (ICAR) under the aegis of Department of
Agriculture Research and Education, Government of India has recently revised the Model Act in
the year, 2023 and circulated the same to all the States for its adoption and implementation in the
State Agricultural Universities. The Model Act so circulated, interalia, authorises Government
concerned to remove anomalies by carrying out amendments in their respective Acts so as to make
them compatible with provisions of the ICAR Model Act. It iswith the aforesaid objectives that the
proposed Bill seeks to carry out amendments in sections 2, 12, 19 and 24 of the Act ibid. Further,



new section 55-A is being inserted which shall empower the State Government to make rules for
carrying out the purposes of the Act.

This Bill seeksto achieve the aforesaid objectives.

(CHANDER KUMAR)
Minister-in-Charge.

FINANCIAL MEMORANDUM

—NIL—

MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 6 of the Bill seeks to empower the State Government to make rules for carrying out
the purposes of this Act. The proposed del egation of power is essential and normal in character.

THE HIMACHAL PRADESH UNIVERSITIES OF AGRICULTURE, HORTICULTURE
AND FORESTRY (AMENDMENT) BILL, 2024

A
BILL

further to amend the Himachal Pradesh Universities of Agriculture, Horticulture and
Forestry Act, 1986 (Act No. 4 of 1987).

(CHANDER KUMAR)
Minister-in-Charge.

(SHARAD KUMAR LAGWAL)
Secretary (Law).






